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" BILL NO—6-OF197F |

THE MANIPUR ?ASSENGERS AND GOODS TAXATION

B}FE 1977
(As passe d by the Eegi Ia{?f Assembly, Mampur
on 24-10-77).
An
BILE—h o€

to provide for the levy of a tax om passengers and goods
- carried by road im motor veh1cle> or on inland water-ways
by boats.

"WHEREAS it is expedient to pfovidc for the levy of  preambie.
a tax on passengers and goods carried by road or on
inland water-ways.

- BB it enacted by the Legislature of Manipur in the
Twenty-Eighth Year of the Republic of India as follows :—

1. (1) This Act may be called the Manipur Passengers
and Goods Taxation Act, 1977.

(2) It extends to the whole of tte State of Manipur.  gnort titte,

(3) Tt shall come into force on such date as the ~ Sitent and ’

State Government may, by notification in the Manipur ment.
Gazette, appoint.

. 5 ' .
‘2. In this Act, unless there is anything repugnant in  §Definitions.
the subject or context—

(1) “Boat’> means a Vessel or water-craft propelled
or pulled or towed by hand or steam or other
mechanical power or any other device used or
adapted to be used for the carriage of passengers
or goods for hire or reward.

(2) “Business” means the business of carriage of
passengers or goods in a taxable vehicle.

(3) “Commissioner’” means Commissioner appointed
under Secticn 7.

(4) “Fare” includes freight and any sum payable for
a season ticket or for the hire of a taxable vehicles;

(5) “Goods” include livestock and anything carried in a
~ taxable vehicle but does not include—

(i) living persoms; ~

' (i) persopal luggage of passengers travelling i
such vehicle when it is not charged;

(iliy Equipments ordinarily used with such vehicle 3
(i¥) Mineral and mineral ores; and '

(v) Petroleum products
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(6) “Highcourt’ means High Cowrt as defined in

1971 L
(T) “Owner”, meaps ihe. g
5 inciddesae -
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F .. it ]
(a) the holder of a ,ipermit, if any, granted U

; pder
the provisions of any jaw for the time being
in force to _ply such yehicle within the
territorial limits of the State; or

R ol L < Py e It
““(b) “any ‘person _for ,the; time bel
wx cich vehicle; of )

ing inchar

hy sen () 2BY ,,pjexsg%‘r;c,spop-_sjbl_c__;t:or,; the management
oo e ot O the -business. or ‘QWREL; -, - 5 =)

(d) ady State Transport Undertaking % defined
iy 4 Lre e in- Section 68A .of the Act 4 0f.1939 Motor
0 Nenidde Act, 19395 1 L5 o b

) ,f‘Motqr,YchicLes,’f means a public service vehicle

Tyl

‘or a {ransport vehicté' ownped by a pubfic_carrief,

including a trailer ' “when' attached’ to apy~ sdch
... . vehicle, j;withing._,therrpea.ning{»ef the ;Motor Vehicie
' Act, 1939 and includes a Private carrier; _

“ (9) : “Pasééﬁgcr” . means amy person ;tfﬁv&dliu'é '&n;a
' taxable vehicle, but does not include an -employes :of

the owner travelling in the bonafide discharge of

his. duties:in connectiond” Wwith suche 1irébfc".§~,:for_ a
Public Servant travelling for the’ performance”
“his duties under this Act; s

. (10) “Prescribed” means prescribed by rules made under
T this Acty T ' T

A '('11)' «“State Government”- méan’s.thc Siate: Government
" of Manipur; _ Y Y
(li) ‘fTaxabléVehiéle”.;mcans -either ,Ea; boitcor “motor
: ~ vehicle or both. = ,

YLevy of Tax. 3. (1) There shalil be levied charged and paid to the
State .Government a tax ot all fares and freights. insespect
of all, passengers and goods. carried in a. taxable vehicle

at the rate of tem paise per rupee. value ~of the fare
subject. to: the minimum: of -five paise’: in any case;: the
amount of tax being rounded: to:ithe dext higher whole paise.

Provided that the State Government may, by notification

- in the Official Gagzette, exempt; any item, ot items of Food

stuffs or other essential comipodities ; from, payment of
such tax for a specific period.

Explanation :—(1) ‘When passengers of goods are carried

in a taxable vehicle and “Ho faré or freight “has beea
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charged, .. the tax: shall be levied .and, paid. as if such,
passengers . or goods . were . carried: at .the . normal rate:
prevalent on the route. s s v
(i) ; Where any. fare .or freight. is: charged: or -paid
in.lump sum . on ‘account .of a season :icket or as.subs-
cription. ot contribution. for. any. privilege, right or facility
which is combined: with the right of a passenger.or ;goo%_;
being carried in a taxable vehicle without any further payment.

or at a reduced charge, the tax shall be levied on the
amount of such lump sum or on Sdch amount asappears -

to the prescribed authority to be. fair and equitable.

. (2) Where passengers or goods are carried in a taxable
vehicle from any place outside the State to any place
within ‘the State or' from any place ' within ‘the ‘State to
any ‘place outside the State, the tax’shall *bepayable in
respect of the distance covered within' the ‘State at the
rate laid .down .in Sub-Section (1) and . shall, be.-calculated
on. such amount as distance covered in the Statebears

to: the total distance of the jourmey. , -

4. The tax shall be paid by the owner to the "State
Government in the prescribed manner ;- P

Provided that in the case of amy t "fév.blc' vehicle, thc
State Government may accept a lump sum in lieu of the
tax chargeable on fare in the manner prescribed.

- 5. Save -as.otherwise provided Dby this Act, no owner
shall allow a passenger to travel or goods to be carried
in a: taxable vehicle unless a ticket or receipt, as the case
may be is issued by him in the prescribed form to denote
that the tax bas been paid. . 3 A

Explanation (—If a journey begins outside” the State,
the tax shall become Chargeable on entry into. the State
in the prescribed mamaCr. ' ‘. v

" 6. (1) Apowner may be required to keep such accounts
and to submit such returns at such intervals and to such
authority as may be preseribed. - 'R

(2) If any owner fails, without any reasonable cause;
to submit any return or pay the tax due according- sueh
feturn within fifteen days of the due date, the assessing
authority may direct that such owner shall. by way. of
penalty, pay, in addition to the amount of tax payable
by him, a sum not exceeding five hundred rupe&s for each
day of the period during -which the defauit continues. .

© (3) Any penalty imposed under Sub-Section (2) shall
be without prejudice to any punishment -that may. be
imposed under- the provision of - Sectien; 22.. -

-4y If the prescribed. authority is | satisfied that the
tax ‘has not been correctly levied, chafged and -paid, he

Method of
collection. *

Evidence of

payment of
tax.

Keeping of
accounts
and submis~
sion of
returns.
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may, after giving the owner a reasonable opportunity of
being heard, proceed to levy the amount of tax due and

- recover the same.

Taxing and
other autho-
rities.

Taxing au-
thorities is
a public
servant.

Penalty for
non-payment
of tax.

Exemption.

Supply of
time table
and table
of fares.

7. (1) The State Government may, by notification
in the Manipur Gazette appoint the following officers and
authorities for carrying out the purposes of this Act and
may define the local area in which they shall exercise
jurisdiction :— :

(a) Commissioner,.

{b) Appellate Authority,

(c) Revisional Authority, and

(d) such other officer or authority as may be
necessary to assist the Commissioner or other
authority. v

(2) The officers and authorities appointed under Sub-
Section (1) shall exercise such powers as may be conferred,
and perform such duties as may be required by or under:
this Act.

8. Al pei‘sons appointed under Section 7 shall be:
deemed to be public servants within the meaning of
Section 21 of Indian Penal Code, 1860.

9. If the Commissioner is satisfed that any owner
is liable to pay tax under the provisions of this Act in
respect of any period but has failed to pay the tax or
any owner has allowed any passenger to travel without
a ticket or goods to be carried in a taxable vehicle without
issuing a receipt as required under Section 5 of the Act,
the said auothority may, after giving the owner a reasonable
opportunity of being heard, assess ‘the amount of tax,
if any, due from the owner, and also direct that the
owner shall pay, by way of penalty ia addition to the
tax payable by him, a sum not exceeding one thousand

. rupees.

Provided that no penalty under this Section shall be
imposed in respect of the same facts on which prosecution
under this Act has been instituted.

10. The State Government may, by general or special
order and subject to specific conditions, if any, exempt, in
the public interest, any owner or olass of owaers or.a
particular person or persons or classes of persons from the

operation of all or any the provisions of this Act.

11. An owger shall, in the prescribed manner, furnish
to the prescribed authority a table of fares and freights
and a table regulating timings of arrival and departure of
a; taxable vehicle and such other particulars as the pres-
cribed. authority may by order, trom time to time, require.
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12. Any arrcar of tax or penalty impesed under this
Act shall be recoverable as an arrear of land revenye,

13. Where an owner dies before payment of the taz
due under this Act, his executor, administrator or other
legal representative shall be liable to pay, out of the
estate of the deccased to the extent to which it is capable
of meeting the charge.

14,  Where the business carried on by a fiim or aa
association of persons, other than a -Company as defined
i the Companies Act, 1956 and in respect of which tax
is due under this Act, is discontinued or the association
of persons is dissolved, the tax shall be levied upon and
recovered from, jointly and severally, every person who at
the time of such discontinuance or dissolution w=s a partner
of such firm or member of such association; and all the

. provision of this Act shall apply accordingly.

15. The prescribed authority may enter and mspect
any place ordinarily used by the owner for anchoring a
baat or garaging a motor vehicle or keeping accounts of
his business of the purpose of seeing or verifying whether
the provisions of this Act or the rules framed thereunder
are_being complied with and countersign any documents
during the course of such imspection.

(15A. If the prescribed aumthority has reason to suspect
that any owner is attempting to evade payment of any
tax under the Act, he may, for reasons to be .recorded
in writing, seize such accounts, registers, tickets beoks,
receipt books or documents of the owrer as may be
pecessary for the purpose of the Act, and shall grant a
receipt to the owner of the same.) '

16. (1) 1If the State Government considers it necessary
that with a view to prevent or check evasion of tax under
this Act it is necessary so to do, it may by notification
in the Official Gazette, direct the setting up of a check

Ppost or the erection of a barrier, or both, at such pluce

or places as may be notified.

"(2) At every check post or barrier mentioned in
sub-section (1), or at any other place wilcn so required

by the prescribed authority, the owner shall cause a taxable

vebicle to stop and remain statiopary in order to enable
the said avthority to carry cut any duty imposed by or
under this Act and the said authority may for doing so

-orter and travel in such vehicle.

17. No taxable vehicle shall be plied in the State—

(a) mm case apy tax or penalty payable in respect
thersof remains unpaid for more than fifteen days,
until such tax or penalty is paid, or

(b) in case the returns required by section 6 have
pot been submitted, until the returns are submitted;

Recovery of
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Provided that the prescrited autbority msy, .fthe owner
proves to its satisfaction that the failure to submit the
returns referred to in clause (b) was not deliberate, exempt
such vehicles from the operation of this section.

18. (1) Any owner objecting to an order passed under
this Act may, within thirty days from the date of the service
of such otder, appeal to the prescribed autbority against
such order;

Provided . that this period nay Lbe eatended by the
prescribed authotity for good and sufficient reasoos to be
recorded in writing ;

Provided also that no appeal shall te entertained by
such authority unless it is satisfied that the axount of
tax assessed or penalty ircposed has been paid ;

Provided further that such suthority if satisfied that
ap owner is unable to pay the tax assessed, may, for
reasons to be recorded in writing, entertain an appeal
without such tax having been paid.

(2) In disposing of an appeal urnder sub-section (1)
the appeliate authorty may—

(a) confirm, reduce, enhance or anrnual the assessment,
or

(b) set aside the assessment an< direct a f1esh assess-
mept after such enquiry as may be ordered, or

() confirm, reduce or annual the order of penaity.

(3} The order of the appellate aatbority shall be final
except as provided in section 1% and section 20.

19. (1) The Commissioner may call for and examine
the record of any proceeding under this Act, and i! he
considers that any order passed itherein by any authority
other than that appointed under sub-section (2) ot Section 7,
is erronmeous in so far as it is prejudicial to the interests
of revenue, he may, after giviag tbe owner an opportunity
of being heard and after making or causing to be made
such enquiry as he deems necessary, pass orders thercon
as the circumstances of the case justify, including an order
enhancing or modifying the assessment, or cancelling the
assessment and directing a fresh asssssment.

(2) In the case of any order other than an order to
which sub-section (1) applies passed by any zuthority other
than the Commissioner, he may, either of his own motion
or on a petition by the owner for revision, cali for the
record of any proceeding under ‘this Act in which any such
order has been passed and may make such enquiry or
cause such enquiry to be made, and subject to the pro-
visions of this Act, may pass order thereon, not being
an order prejudicial to the owner;, as.hbe thinks fit.
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(3) In the case of petition for revision under sub-
section (2) by an owaer, the petition shall be made within
ninety days from the date c¢n which the order in question
was communijcated to him or the date on which he otherwise
came to know of it, whichever is earlier;

Provided that the Commissioner before whom the
petition is filed may admit it after the expiration of the
period of ninety days if he is satisfed that for reasons

beyond the control of the petitioner or for any other

sufficient cause, it could not be filed within time.

(4) The Commissioner shall not revise any order under
this Section /in the following cases :—

(a) where an appeai against the order lies under section

. 18 or 20 but has not been made and the time
within which such appeal may be made has not
eapired or in the case of an apreal to the appellate
authority, the owner has pot waived his right
of appeal; or

(b) where the order is pending on appeal under -

section 18; or

() where the order hus been made the subject of
an appeal to the appellate authority.

Explanation :—An order by the Commissioner declining
to interfere shall, for tne purposes of this section, be deemed
not to be an order prejudicial to an owner. ‘

20. (1) Any owner objecting to an order passed in

appeal under section 18 or passed in rzvision under sub-
section (1) of section 19 may  appeal tc the appellate

authority within sixty days of the date on which such order

Is communicated to him.

(2) The appellate authority may admit an appeal
after the expiration of sixty days referred to in sub-section
(1) if it is satisfied that for reasons beyond the control
of the appellant or for any other sufficient cause it could
not be filed within time.

(3) An appeal to the appeliate authority shall be in
the prescribed form and shall be verified in the prescribed
manner, and shall be accompanied by a fee of twenty
live rupees.

(4) The Appellate Authority may, after giving the
owner an opportunity of being beard, pass such orders
thereon as it thinks fit, and shall communicate any such
orders to the owner and to the Commissioner.

21. (1) Within sixty days from the date of service of

iny order under section 20, the owner may, by petition i

in writing require the appellate authority to refer to the
High Court any question of law arising out of such order
of the appellate authority or the appellate authority make

Appeal,

Reference.
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such reference out of its own motion, Where the petition

Bt made by ap owner, it shall be accompanied by a fee of
one hundred rupees. ‘ .

¢2) Within sixty days of the receipt of the petition
wader sub-scction (1), the appellate authority shall, subject
to the provisions in sub-section (3) draw up, after such
hearing and enquiry as may be considered necessary, 2
statement of the case and refer it with its opinion thereon

to the High Court.

(3) The appellate authority may reject the application
wnder sub-section (1) and refuse to state the case on the
ground that it is time-barred or otherwise incompetent, oI
that no question of law arises and the applicant may,
within thirty days of such refusal withdraw the application
and if he does 30, the fee paid shall be refunded.

(4) Where the application under sub-section (1) is
rejected on the ground that Do question of law arises and
where mo action is taken by the applicant under sub-
section ¢3), he may, within ninety days from the date of
such rejection, apply to the High Court ngainst the order
rejecting the application, and if, upon receipt of such an
application, the High Court is not satisfied with the correct-
pess of the decision, it may require the Revenus Tribunal
to state the case and refer it and, oD receipt of any
such requisition, the appellate authority shall state and
refer the case accordingly.

(5) Where the application ander sub-section (1) is
rejected on tbe ground that it is time-barred and where
po action is taken by the applicant under sub-section (3)
he may, within pinety days of the date of such rejection,
apply to the High Court against the order rejecting the
appheation and if, upon receipt of such an application,
the High Court IS not satisfied with the correctness of
the decisiog, it may require the appellate authority to
treat the application ander sub-section (1) as made within
time.

(6) Where the High Court is not satisfied that the
statement in a €ase referred under this section is sufficient
to enable it to determine the questions of law raised
thegeby, it may refer the case back to the appellate authority
to make such additions thereto of such alterations therein
as may be directed and the appellate authority shall thereupon
comply with the directions and re-submit the case accordingly.

(1) The High Court upond hearing of any such case
shall decide the que<tion of law raised thereby, and shall
Jdetiver its judgement thereon containing the grounds on
which suvch decisiom is based, and shall send to the
appellate authority & copy of such judgement under the
seat of the High Court and ~signature of the Registrar,
"apd the appellate authority shall, on receipt of the copy
of the judgement, order disposal of the case accordingly.
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(8) Where a refereace is made on the application of
an owner, the costs shall be in the discretion of the High

Court.

(9) Notwithstanding that a reference has been made
under this section to the High Court, payment of tax shall
not be stayed pending disposal ¢f such reference; but where
the amount of tax is reduced as the result of the reference,
the excess shall be refunded in accordance with the provisions
of this Act.

(10) Section 5 of the Indian Limitation Act, 1963 shali
apply to an application to the High Court by an owner
under this section.

- 22. (1) Whoever :—

(a) fails to pay the tax due from him within the pres-
cribed period; or

(b) fraudulently or wilfully evades the payment
any tax due under this Act; or

(c) allow any passenger to travel without a ticket or
goods to be carried without issuing a roceipt in
a taxable vehicle as required under section 5; or

(d) obstructs any prescribed authority from making
entry and inspection under section 15 or sub-
Section (2) of section 16; or :

(e) uses aay taxable velicle in contravention of section
17; or

(f) contraven any other provision of this Act or the
rules made thereunder shall be liable, on convic-
tion, to a fine which may be extend to one thousand
rupees and when the offence is a continuing one
on a subsequent conviction to a fine not exceeding
tweaty-five rupees for each day of the contiznance
of the offence.

(2) No Court shall take cognizance of any offence
under this Act or the rules framed thereunder except on
a complaint in writing by the prescribzd authority, and
no Court inferior 10 that of a Magistrate of the First
Class shall try any such offence.

23. (1) The prescribed authority may, at any time,
accept from any person who has committed an offence
under section 22, by way of composition of offence, a sym
of money not exceeding oce thousand rupees or double
the amount of tax involved, whichever is greater, in addition
to the tax to be recovered.

(2) On p2ymert of such sum of money as may be
determiced under sub-section (1), the prescribed authority
shall, whe & n:cessary, report to the Court that the Gfence
has been compounded and thereafter no further proceedings

O ences and
pernalties.

Power to
compound
offences,
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under section 22 shall be taken against the offender in
respect of the same offence and the said Coust shall
discharge or acquit the accused, as the case may be.-

24. No. prosecution shall lie against any person
authorised under this Act, for anythinzdcoe or purported
to have been done ia good faith under this Act or the
rules made thereunder.

25. No Civil Court shall have jurisdiction in any
marter which the State Government or any prescrited
authority is empowered by this Act or the rules made
thereunder to dispose of or take cognizance of, and regarding
the manner in which the State Government or any prescribed
authority may exercise any power vested in it by or
under this Act or the rules made thereunder.

26. The prescribed authority shall, in the prescribed
manner, refund to an owner applying in this behalf, any
amount of tax paid by such owner in excess of the.amount
due from him under this Act.

27. The Commissioner may, subject to such restrictions
and conditions as may be prescribed, delegate, by notification

“in the Manipur Gazette, any of his powers under this

Act to any person appointed under section 7 to assist him.

- 28. (1) The State Goveroment may make rules,
consistent with the provisions of this Act, for securing
payment of tax and generally for the purposes of carrying
into effect the provisions of this Act.

(2) In particular and without prejudice to the generality
of the foregoing power, the State Government may make
rules—

(a) prescribing the manner in which and the intervals
at which tax skall be paid under section 3 and
section 4;

{b) prescribing the authority or authorities for the
purpose of carrying out any function under any of
the provisions of this Act;

(¢) prescribing the foims of tickets and receipts under
section 5; e,

(d) prescribing the mannmer of payment of tax -under
section 4 and penalty under section 53

(¢) prescribing the manner of exbi.biting' the table of
fares, freights and the time-table under section 11;

(f) prescribing the manner in which an appeal petition
may be filled under section 18 or section 20;

(g) prescribing the manner in which a revision applica-
tion may be preferred under section 19
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ih) prescribing the manner in which a reference petition
may be made under section 21;

(i) prescribing the manner in which refund under section
26 shall be made; and '

(j) providing for any other matter for which rules can
be ¢r may be prescribed.

(3) All rules made under this section shall be laid for
not less than fourteen days before the Manipur Legislative
Assembly as soon as possible after they are made and shall
be subject to such modification as the Legislative Assemly
may make during the sessiop in which they are so laid or
the session immediately following.



